BEFORE THE NATIONAL GREEN TRIBUNAL
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valid till 28.02.2024, issued by the

West Bengal Pollution Control Board
are collectively annexed

Photocopy of the show cause issued by
the State Board dated 31.03.2023 is

annexed herewith

“R-3’

‘Photocopy of the reply to show cause
received by the Hooghly regional office
of the State Board on 20.04.2023 is

annexed herewith

lR_4)

Photocopy of the Test Report dated
02.12.2023 issued by S. M. Scientific

Service is annexed herewith
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Malabika R¢y D
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 126/2023/EZ

In The Matter of:
Mujibur Rahman Malik
... Applicant
Versus
State of West Bengal & Ors.

. Respondents

AFFIDAVIT-IN-OPPOSITION ON BEHALF OF THE RESPONDENT NUMBER 09,

M/S SARAT INDUSTRIES LIMITED

I, Sri Tapan Roy, S/o Late Shanti Ranjan Roy, aged about 57 Years, by faith-
Hindu, by occupation working as Director at M/s Sarat Industries situated at
Village- Kalachara P.O & P.S- Chanditala, District: Hooghly, Pin: 712702, do

hereby solemnly affirm and submit as follows:-

1. That this respondent has been made a party respondent in the instant
original application vide Solemn Order dated 22.11.2023 as passed by

the Hon’ble Tribunal.

2. That this respondent has received notice along with copy of application

and Solemn Order dated 22.11.2023, passed by the Hon’ble Tribunal.

3. That the allegation as raised by the applicant in the instant Original
Application relatés o pollution being caused in the Rajapur Cannel and

3
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Kana Damadar River in the District of Howrah affecting hectors of

agricultural land livelihood of thousand of farmers.

That it has further been stated that Rajapur Cannel is a fresh water
drain which remains alive throughout the year and mixes with the Kana
Damadar River. Moreover it is also stated that Rajapur Cannel and Kana
Damadar River has been filled with black contaminated pieces of fine
nets and threads which come from the Dankuni Industrial State thereby
damaging ecological balance in the area both for agriculture and aquatic

life and also making the water unfit for consumption by local commuters.

. That it is pertinent to state that this respondent has also received a
photocopy of the affidavit filed by the Respondent No.3, The District
Magistrate of Collector Howrah dated 21.11.2023 at which in Paragraph
numberll it has been categorically stated that certain units have been
identified by the West Bengal Pollution Control Board in the area of
Kalachara Hooghly District in which the name of this Respondent unit

has been specified.

That it is pertinent to state and submit that although the units which
have been mentioned in the affidavit dated 21.11.2023 filed by the
District Magistrate & Collector, Howrah fall within the jurisdiction of
Hooghly district no affidavit in this regard have been submitted by the

District Magistrate & Collector, Hooghly.
. That at the outset it is submitted that this respondent unit possess

‘Consent To Operate’ Certificate issued by the West Bengal Pollution

Control Board which is valid till 31st December, 2025.

0 3 JAN 2324
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Photocopy of the consent to operate dated 13.05.2021, valid till 194
31.12.2025 issued by the West Bengal Pollution Control Board is

annexed herewith and marked with the letter ‘R-1".

. That the Respondent Unit also possess trade license, fire license,
Authorization under the provisions of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules 2016 valid till
28.02.2024, issued by the West Bengal Pollution Control Board for

smooth running from the unit.

Photocopies of the trade license, fire license, Authorization under the
provisions of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules 2016 valid till 28.02.2024, issued by
the West Bengal Pollution Control Board are collectively annexed

herewith and marked with the letter ‘R-2’.

. That the unit was issued show cause dated 31.03.2023 by the State

Board for slight increase in BOD level.

Photocopy of the show cause issued by the State Board dated 31.03.2023

is annexed herewith and marked with the letter ‘R-3’.

. That subsequently the unit replied to the show cause vide its reply letter
and the same was received by the Hooghly Regional office of the State

Board on 20.04.2023.

Photocopy of the reply to show cause received by the Hooghly regional

office of the S__tate Board on 20.04.2023 is annexed herewith and marked

7

with the letter R4

03 JAN 2324



F S /e TR

b

9. That a test was also carried on by another organization namely 5. M, 195
Scientific Service recognized by the WBPCB in which it has been

observed that the unit is complying with all the parameters including the

COD and BOD level.

Photocopy of the Test Report dated 02.12.2023 issued by S. M. Scientific

Service is annexed herewith and marked with the letter ‘R-5".

10. That the ETP of the unit is functional following the norms as set
forth by the West Bengal Pollution Control Board and the liquid effluent
is discharged in the panchayet drain through 2 number of outlets as
specified by the WBPCB in its Consent To Operate Certificate dated

13.05.2021.

11. That the respondent unit has been running after complying with
the conditions as issued by the state Board and also observing strictly

the laws and norms and after obtaining the statutory permissions from

the authorities concerned.

12. That the respondent unit humbly submits that the unit has
outmost respect to the Solemn Orders as passed by the Hon’ble Tribunal

and in future will comply with any Order as may be directed by the
HZ)\ "Ble Tribunal.

h Y

d

“S“Identified by me

W 4 % Deponent
Advocate ‘

Solemnly Affirmed & Declared
before me on idant lication

Alipc
Reg

e Juxt g
No. 14

AU Gort. of Indla

0 3 JAN 2024
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VERIFICATION:

I, the deponent above- named, do hereby verify and declare that
the statements made in the aforesaid paragraphs are true and correct to

the best of my knowledge and information and I believe that nothing

material has been concealed there from.

Identified by me SARAT INDUSTRIES MITED..

W@\/—/%/ Deponent Director :
Advocate

03 Jan 1024
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WEST BENGAL POLLUTION CONTROL BOARD Lb__h

\Paribesh Bhawan' .h
Bldg No. - 104, Rlock - LA, Sector 1 i

Salt Lake City, Kolkata-700 (N

Consent 1 etter Number @ .. C0124921'

NMemo Number 150/11@_(:0_5/1.3,{0035 Date - 43 /0%

Conscnt to Operate

under

Section 25 & 26 of the Water (Prevention and Control of Pollution) Act, 1974 and
Scction 21 of the Air (Prevention and Control of Pollution) Act, 1981

The Wast Bengat Pollution Control Board [hcrcinnl'tci referred to as State Board) under the provisions of Ne
s dvas Woater {Prevention and Control of Pollution) Act, 1974, as amended and Section 21 of the Air (Prevention.e
G Tevheaan Aot 1981 s amendedand Rules and'Orders made thereunder, hereby grants is consent W

s o  sarat f TRQUSEries | BEAL
---------~_.\---c-,‘;.‘T_.'\..'g.ﬁ.;;.‘ﬁ;\._.._..:‘,,,.,...._.._..;-....‘...'\‘.;...,_.......-....,.........:.Lr\ddr_cssochgd. office/Head/OfYice Criv Y
Srawzgmzer referred o as .-\iwplicdi.n'): fo‘r'il‘s‘b_uit'locméd at Vil‘,— ..... R.afl.achgrg, Ry

Dlstq—ﬁoogh'lya? in. = 12

oA

(Detailed address o { the manut w

to....31/12/2025

Zen ponod rom .aake O.ﬁi&sue

¢

e operate the industrial unit and W di‘sl‘hg_wéid liquid effluent and 1o einit gascous effluent from the prenuses land o

-~zl unit in accordance with the conditions as mentioned in the An‘hcxutc 1o this consent letter provided on ar :
~iczance the quantity and quality of liquid discharge and é.a'seous' emission shall not exceed the permmssible lumta: ~ 00
s Tahle 1 & 11 of this consent letter and m the Environmental (Protection) Act, 1986

Ryeach of the conditions and [ or failure to comply with the directions as set out in the Annexure shat o
epphicant liable for prosccution under the provisions of the Water (Prevention and Control of Pollunor) Act,
(Prevention and Control of Pollution) Act, 1981

The State Board reserve the right to revoke, withdraw or make any reasonable vanation change alterthe vor 1o
this consent letter giving one month’s notice to the applicant.

For and on behalt of the State Boad

LN xs—’\"‘“

A4 1 = Fa ol L b : "
it oocromry oIl e T CITY TR Fay Bngl =T oo

Environmental Engineer
Hooghly Regional Office, W.B.™
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ANNEXURE

Consent 10 ... M8, .. SR TNAMS L EE R bR oo

forits unitat . Vddd.am. Kalachara, R.O.. & B.S.= chanditala.. Dist.= Hoooily.
......................................................................................................................... Pin,-.712.79%
Conditions ;
01. This Consent is valid for the manufacture of :-
S1. No. Name of major products and by-products Quantity manufactured per month
01 Dyed hosiery fabrics 18 ur -
02 continuous bleachipg ' ! 234y o
Total hosiery fabric ( dyeing &
bleaching) Y : ”‘312!5'1‘ .

Tk

03. Daily discharge of mixed (industrial & domestic) liquid effluent shall not exceed ... . .. . . 8C.75

06. The Applicani shall discharge liquid effluent to .C.E’.R.El.l...w.i.a...Rﬁ-.rlchﬁyet..dr.ain....(placc NHNINGS
ThTOUEN v (one)....01 .nos. outlets / outfalls.

07. To bring into any altered or new outlet/outfall or to change the place of discharge, the Appheantshall has s1a 1 -
the Board and obtain prior permission of the Board in this effect.

08. The Applicant shall provide comprehensive facility for treatment of industrial liquid waste and domeste

waste (sewage, sullage and liquid effluent gencrated from canteen), and operate and maint
continuously so that the quality of final effluent conforms to the Standard as given in Table-I in page (1

S

am the <oy

~SRndn

1 C 1 e f T
el oty o =

"b"" Sl. Eu A\ Eu;_:,l. E]'l\’. Engr. Aosst 4+ i
Environmental Engineer
Hooghly Regional Office, W.R P 1
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Consent to ... N/s.=. __sarat.Industries. Lide..
for its unit at .. ill .= Kalacharda. ReQa. & Falam. chand..i-. talaa.Riske" LHoegh s
....P.in.-:...f?.l.2...f10.2‘...,, o
Table-1
s
l'_ Frequenc,
| Outlet | Nature of Parameters Standard of ¢ffluvnt
| No. | effiuent . sampling ;
__-_._._______,__——_____________- —_—
ot . 92 'f-')oa?—stlc pH .. , “Beween: ‘-
L 4 'ustrial “Total Suspendcd Solids MQ_M;_]._DQ_EL‘&_—_____ R
3 TR Biochemical Oxygen Demand (3day at27°C) w&gﬂ———______.__ |
Pasd Chemical Oxygen Demand “Nottoexceed: 250 ML L — -
TN i 0il & Grease Nottoexceed: 10 mg/1. I
T | colour,P. C .U (Placinum’ 1 es
£ . 3 cobalt ynits) I,
L roral chroming L&,
— e oniaias ST
{ A Dhenolic- compou.nd
F 1\ total Disolved SO .
)_’J‘_\_’——__Q:J'_"ﬁ rhsorption n_at_nlﬁﬁ-r- | e
— | s ’mr'\cm'lpra" “I"‘!"r‘f')rfp s '
: T\ - - R
S I W 5 T ;ﬁ_____, " I
H I! \ 1 . ; \ -
i i \ e ——/—S = ; D
A N X 1 -
: i._ - -y =
t 1 v <

8. Tre Applicant falls in !.be
znd Control of Pollution) Cess Act,.1977:anc
provisions of the said Act and Rules made tl rcunde

+.i.....Category of the Water (Prevert.
and 1hc Applicant shall comply = e

. Daily water consumption for the following purposes should not exceed -

(Water used for gardening should be included in this category of use)

o Industrial cooling, spraying in mine pits and boiler feed water — 3 Wi

" & Domestic purpose ' - 11,23

e Processing whereby water gets polluted and the pollutants
are easily biodegradable -

e Processing whereby water gets polluted and the pollutants
are not easily biodegradable ' - - —

The Applicant shall regularly submit to the Board the Retums of Water Consumption in the prescribed fom. a: 1
the Cess as specified under Section 3 of the said Act.

ncAan
nv. Engr. —xst—fv v
Envnonmennl Engineer
Hooghly Regional Office, WB2C I |
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Consentto .. MI/S. = 8283t INAVSEEIES. Lk o s

for its unit at wvill.- Xalachara, P,0. & P.5.- chanditala. Digtes HORUL L,

11. The Applicant shall install suitable device for measuring the volume of walcr consumed for different purpo- =
mentioned above giving correct result to the satisfaction of the State Board.

. i . N R
2 All the stacks connected to various sources of emissions must be designated by numbers suchas S-1.5-4,° 2t
and this must be painted/displayed to faciliate identification.

The Applicant shall install comprehensive control system consisting of pollution control equipment a5 % ; "
with reference 10 generation of air emissions and operate and maintain the same continuously so a: fo ach'e
level of pollutants of the Standard as given in Table-1l below :

. Table-II o
%Smck ]l Stack §uck attached Volume Velocity Concentrations of parametcers not to exceed l H :-:-_|.'.L.
1 Ne. | height | Ao (sourcesand ,J_\'l_nl?jhr. |.cofgas v i n o o r,fe'mrl,.-‘.:--rl
| ' from 1: control sy'slem. EeenlN e emissw“ aes N PR ot sampling
‘ \ Gl., || if any): e | SPM =1 co
. l{in mis.) II o . misec (mg/Nm?) | (Yoviv) o
A ! ino.husk - |- ‘ - _
\ S-1 0.48 |fired boiler. . | . . [.150 | == | ‘ |7 ea:
( 0 6 T/hr. ) R AL A LA L I R I P D e H i . I[ o
1no -hllSk-.-;'_r TR R et PR s Sl i i
\75-2 EBO .48 |fired boiler .. il wi. 7150, e, e ), '.
(0aT/hrol 0 L YR : o
lno.125- | - ,
| S-3 \ 9,14 |KVA D.@.sdt - _ . 150 1 | ,

ino. 60KV,
D.G.58t

Hrtember ScorctaryrEhref—Engr-St—En—Engr~ Env, Engr. =+~ -

Enviionmental Engineer
Hooghly Regional Office \ B.i .,
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Consent to _E/s.~. . sarat Industries Lid. e

for its unit at vill.-ﬁalagha;a,PQO.&P,S.—chandJ.tala.Dlst--HOOg}w lv.

The Applicant shall provide ports in the stack(s) and other necessary permanent facilities such as ladder, plaiic:

etc. for monitoring/sampling the air emissions and the same shall be made available for inspection and use by e

State Board’s staff as well as Staze Board s authorised agencies.

-
i

The Applicant shall observe the following fuel consumption pattern ==
Sl. No \ Type of fuel \

L +Quantity consumed per day ‘ Fuel burning operation where the fuel 12'-_(‘!-
\ | musk | psomr/month. | poiler ;
r \ Diesel \ 33 litres. .
|| \
\ \

\

M

oh-hazardous solid wastz 3 37707
below :- e 2

r Type of waste
,.E.sh of rice husl
L

5 7..‘Q1‘ilan7t:|t,y. I
N Ql!‘:{r f‘aay s W \_ -i'-“'-‘-{ Al .

P

The Applicant T5!1?~]1_t31?e.:'.ald?§gp. m@&_eé"ffor@mgwmaise Tevels from,ils % SOUTCES Wit e T
within the limit given below ; SR, . :

18, The Applicant shall at all times maintain:good hoy ping, proper working order, and operate g
control of pollution from all sources so as ot to cause Tiuisance 1o surrounding areas/inhabitants endt T
compliance with the terms and conditions of the consent.

19. The Applicant shall bring about at 1east 33% of the available open land under the green coverage plan..

20. The Applicant shall provide for an alternate electric power source sufficient to operate all pollution contr Vi
installed by the Applicant 1o maintain compliance with the terms and conditions of the consent. In abs2r.2
an alternate electric pPOWer source, the Applicant shall stop, reduce or otherwise contro} production (& alidl

terms and conditions of the Consent regarding pollution level.

21. The Applicant shall install a separate energy meter showing the consumption of energy for operation of -1
control devices.

22. The Applicant chall ensure that fugitive emissions from the activity are controlled so as to maintam clean
environment in and around the factory premises.

Y "

23. The Applicant shall provide drainage system for conveying industrial and domestic liquid waste. Storm-w 221 dr.

shall be kept separate from the drainage system meant for industrial and domestic liquid waste

\..}K ~

Env. Engr —Asst &7 7

v Vo [Pl W I =i 2 = ol
vreTmoeT SecretaryrcmeT ETTELs S TN CTTETS

= Environmental Engineer
ooghly Regional Office, Wi\ 4%

T O
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The Applicant sh intai
shall maintain a : . . . ,
tems. scparate register showing consumption of chemicals used in poliutio:

25. The Appli
from {)I“:, Ta(;)n;r?tl:“ get the _samples of hazardous wastes/leachates analysed at 1east ONCE M .oooooeoco oo
prom the lab ry recognised of the West Bengal Pollution Control Board and ensure that they confore o b
mits stipulated. Test reports shall be sent to the Board.
26. The 4ppli : i |
lhmj. ; ;l:,.n:':;an'r-s'l:.dl! provide adequate and safe facility for collection of air, waste water and solid waste samipies £+
¢ Stuze Board s sieff as well as State Board s authorised agencies.

The 4onlicarn: s Y evrheni T T A i A e Vv, :
i _,;;r:“:::“ arhai. s:.z:mn 10 the State'Board by'the 30th September-of every year the Environmental Statemz".1
Rzparnt for the ncial y i i i ‘ .
{ ) :ril 10 financial year ending 31st March of the current year in the prescribed form (Form -V as requit.
rmider the provisions of rule 14.of the. Environment {Protection)
AN R e LR

[Second Ap}g:pdmem] rules, 1992

1%, The 4pnlicent shall zilow the O ; , . s . ‘
T"‘* K pp?.a.!.f Sh:.lx zilow the: Officers of the State Board o enter into the applicant’s premises at an. rensenan’e
ums o ‘msp:ct the pollution control systems as well .'as_'_mpﬁitqring..anﬂ“measuring devices in connection witl

prevention & control of pollution.. - - s —

29.

The Applicant shall maintain an Tnspection: Book;in-.ﬂi&fﬁ;ﬁoty‘pjﬁn&'ssﬁﬂzﬁhich—-shall be made availzziz o Uit

& employees of the Smtq_{%(qu_rd for inspection; review and writezdown any direction or observatior as is duwic
. . . s "‘; - i g 3 ) "‘-.a‘ib_‘- -

necessary during the 111,5%%:11011 from time;le;t

%

st il s, et
30. The Applicanion shall furnish to the State Board all information'in respect of quality, quantity, rate af dscrave
place of discharge of liquid effluent’and air emissions. .«

31. The Applicant shall maintain adequate Him
tenance and operation of the;effl treat
management of the industry.

24 4nd ined’personnel among his staff for propar aa e
O .eIniSsIon CX ol-devices and for overzl =v o

ment and /.

Ll
'!\J

The Applicant shall have to make regis

) "g'miin&;ggier if any, with Central Ground Wate: At
ity. il

[VE)
(VF]

The Applicant chall intimate to the State Board immediately of any occurrence ot apprehension CT oUCUITeIR v
discharze of any poisonous, noxious or pollutants in excess of guality as well as quality as meniion=c <. her o
receiving water ‘body/receiving system or to atmosphere owing 10 accident or other unforeseen inaident av.ri
cluding naturz] disaster. The Applicant Shall (i) take all steps adequate to prevent such accidentdischarze o v
pOiSONOUS, noxious or pollutants and to limit their consequences 10 persons and the environment, (i) prov:d. ty
persons working on the site with the information, training and equipment including antidotes necessary "0

therr safety and mitigate the accidental release of poisonous noxious or pollutants to the environniani

SNsUTS

34, The Applicant shall make an application to the State Board in the prescribed form for renewal of the
60 (sixty) days pefore the date of expiry of this Consent.

et

35. The Applicant ghall not make any altcmation/modiﬁcalionlcxpansion in the existing manufacturing nro<:
equipment as well as the pollution control system without prior approval of the Board.

36. The Applicant shall comply with the conditions as laid down in the Manufacture, Storage and lmpa-t o2
-wmemicals Rules, 1989 and Hazardous Wastes (Management & Handling) Rules, 1989.
s

e

olal Conditionss ¥indly refer £@ annexuree.

: Arwundrr

ﬁﬂfmsfﬂ“m).'ch.\,f [nba.-‘ L e ;‘.ll__l. ' Env. L—_ng] —_——t T T}

) AN Zz, Environmental EngineeT ]
a2 Hooghly Regional Office. WB.C
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West Be_ngal Pollution Chutrod -
(Department of ERVITORIMEnt. Lioh L
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[

uni. Dist — Hooghly. Pin - 12
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ANNEXURE

Annexure 10 Consent ietter no: CO124521.

Issued to M/s — Sarat Industries Ltd.

Vill- Kalachara, P.O. & PS. - Chanditala, Dist. — Hooghly, Pin. =712 702.

Conditions:

1. The unit should take steps to reduce the effluent discharge quantity.
2.

No untreated effluent to be discharged outside.
3.

This consent shall be revoked on the ground of any valid environmental pollution reiat2c
public complaint lodged against the unit.

i

/;g‘(\/ﬂ\_ﬁﬁ«“

. cnvironmental Engineer & in-Chz:s

Hooghly Regional Office
West Bengal Pollution Control Boarc

\.‘\Cb%ﬂc . ““\\_\\I.;[.L'[. 2L
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Govemment of West Bengal l
West Bengal Form No. 393Z (28)
License under the West Bengal Fire Services Act, 1950
License no.:IND/WBIFSLI20192020/262359 Date: 07-04-2021

License is hereby granted to SARAT INDUSTRIES LTD under Section 12 of the West Bengal Fire Services Act, 1950, to

use the building or place being No. (a) KALACHARA.P.O.-CHANDITALA.DiST-HOI'OGHLY.PlN—'I 12702,
KALACHARA P.O.-CHANDITALA DIST-HOOGHLY,PIN-712702, Hooghly, Pincode - 712702, P.S. - Chanditala, Nearest
Fire Station - Srirampur as a warehouse/workshop for storing or processing or keeping (b) -

1. Cotton - BOOOO Kg.
2. Packing Box - 2000 Kg.
3. Petroleum and Petroleum derivatives - 25000 Ltr.

subject to the conditions noted below and such other conditions as may be prescribed.

It is hereby acknowledged that a sum of Rs. 80000 being the license fee due by the said SARAT INDUSTRIES LTD for the
period from 17/02/2022 to 16/02/2024 in respect of the aforesaid license has been received @Rs. 40000 per annum.

CONDITIONS ABOVE REFERRED TO:

(1]ThewarehwseMorkﬂwpMaanﬁmuwbhspﬁmwmom“umuimmumﬁsdh Fire
Bdgade.asmaybeappohhdbylhebiradorGenu-alofFuSewice.

&)ﬂemhmseﬁmkﬂﬂﬂnﬁwﬁmhﬁnmﬁﬁmpmﬁeduﬂef&cﬁmﬂdhweﬂBagalﬁes.mm- es Act, 1950,

(3) No artide referred to in the Clause (1) of Seclion 12 of the West Bengal Fire Services Act, 1950, shall be made, prepared, dried or
trmdinmymamlmmpqmdofanyhﬂdm conslituting or forming a part of a warehouse.

(4) No person shall be allowed to use as residence any parl of the warehouse or o bring into the warehouse any match-boxes or match-
slicks or any artificial light pot duly and thoroughly protected or lo smoke within the warehouse while jule or cotton is stored therein.

(5) Needs to renewed within next 2 Years

Signature valj
Ditaty A
TSHERIN PA
e Dt 2021087 12:12:07 15T

Collector

Fire License Sectlon,
13D, Mirza Ghalib Street, Kolkata - 16

The suthenbicly

of U documant can bo veriied by Bccessng the URL: edistricLwb.gov.In and Ben clicking on the Verication of Digtially Signed Document link and karying in th
Uniqua Number : 0125163210200410.

Powerad By B ™c. For secure paperiess solutions
BY @MSiginr praase viit wemsignescom
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FORM 11

[ See rule 58(2) ]

Name Of District :HOOGHLY
Name Of Block : CHANDITALA-II"
Name Of Gram Panchayat : CHANDITALA

Trade Registration No:- 1698 - Trade Registration Date:-18-Apr-2018
Trade Registration Certificate issue No:- 1 Issue Date:-03-May-2022

Trade Regisu'atflop-'Certiﬁcafe issued for the period of: 2022-2023,2023-2024,2024-2025
To SRI SHARAD AGARWAL

(Name of Prop/partner/Director)
Full Address :
VILLAGE - - KALACHARA PARA - GHOSH AND MALIKPARA
POLICE STATION - CHANDITALA POST OFFICE - CHANDITALA
MOUZA - 54 DAG - 124 125 126 127
PIN NO - 712702

Gram Sansad/ Part No. VI
Description of Trade :HOSIERY FABRIC BLEACHING & DYEING
Gram panchayat acknowledges a sum of Rs. 1500 (Rupees One Thousand Five Hundred Only)
From SARAT INDUSTRIES LIMITED PROCESSING DIVISION
(Name of Trade)

Grant of this certificate shall not absolve the applicant from the requirement of procuring all the
statutory clearances to be obtained from the appropriate authority before actual commencement of
the trade. If any violation/default is noted later is, the certificate shall be liable to be cancelled and
the trade/business shall be closed down with immediate effect.

This Certificate Is Electronically Generated

%

—

.NB',GmW,;mmnghtbmodormvohorwtanm;mowaldmismumauny time

Ref, Application Dockat No. NOCOJCO31670532R 2
https:/fwbprd.gov.in/
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— WEST BENGAL POLLUTION CONTROL BOARBOG

TR
ment of Environment, Govt. of West Bengal)
‘ ] WEST BENGAL (Depart v of Wost Bariga)
— Bldg. No. 10 A, Block-LA, Sector-lll, Bidhan Nagar,
“ﬂ ﬂ E Kolkata — 700 098
Tel : 0091 (033) 2335-9088 / 8861 /8211/8073/6731
“ W 2335-0261/8212/ 8213 /7428 /5975
Fax : 0091 (033) 2335 6730/2813

Website : www.wbpcb.gov.in, e-mail : wbpcbnet@wbpcb.gov in
Authorisation letter no.:

MemoNo. & £f /2S(HW) ~1959/2005 Date: [0 .04.2019
FORM 2

Grant of Authorization under the provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

Ref.: Application for hazardous waste authorization dated 21.02.2019 for management & handling
of hazardous & Other wastes.

M/s Sarat Industries Limited,

(" Village: Kalachara, P.O. & P.S. — Chanditala, District : Hooghly, PIN : 712 702, West Bengal is
hereby granted an authorisation based on the enclosed signed inspection report for generation,
collection, reception, storage, transport, reuse, recycling, recovery, pre-processing, co-processing,
utilisation, treatment, disposal, or any other use of hazardous or other wastes or both on the premises
situated at Village: Kalachara, P.O. & P.S. — Chanditala, District : Hooghl PIN : 712 702, West
Bengal.

Details of Authorisation
SL. | Category of Hazardous Authorised mode of disposal or recycling or Quantity
po. | Waste as per the utilization or co-processing etc. (ton/annum)
Schedule I, IT and IIT of
these rules .
L. 35.3 Disposal to CHWTSDF. * 12.00
2. 33.1 Recycling through authorized recyclers or 1.00
] Disposal to CHWTSDF*
L 3. 36.2 Disposal to CHWTSDF. * 0.002

* For detail refer to Specific Conditions.
(1) Authorisation shall be valid for a period upto 28.02.2024 with effect from the date of issue.

(2) The authorisation is subject to the following general and specific conditions:

/'
S\
[Chief}inginter]
Waste Management Cell

West Bengal Pollution Contrel Board
Enclo.: Terms & conditions for authorization.
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A. General conditions of authorisation

207

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,

leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty”

7.1t is the duty of the authorised person to take prior permission of the State Pollution Control Board
to close down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-
processing or utilisation of imported hazardous or other wastes shall be treated and disposed of as per
specific conditions of authorisation.

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if any.
12. An application for the renewal of an authorisation shall be made three months before the expiry of
such authorisation.

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment,
Forest and Climate Change or Central Pollution Control Board from time to time.

14. Annual return in Form 4 shall be filed by June 30" every year for the period ending 31st March of
that year.

B. Specific conditions:

1. The unit shall store the hazardous wastes (category wise separately) under shade in an
environment friendly safe manner within the premises at designated places.
7. The unit shall not store hazardous wastes onsite for more than 90 (ninety) days.
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thTPthmm%mels Contaminated with hazardous waste (33.1) shall be sent for recycling

St;“gp l‘;‘af“fest system (Form 10) only to the recyclers having valid authorisation of the
e Pollution Control Board (SPCB). Each have, the original Pass-book issued by SPCB to

the authorized recyclers shall be endorsed mentioning the quantity and copy of the same
should be kept as record.

If not fit for cleaning, then the same shall be sent to the Common Hazardous Waste

Treatment, Storage and Disposal Facility, CHWTSDF through manifest system.

ETP Sludge (35.3), discarded oil filter (36.2) and contaminated cotton rags shall be disposed

to the CHWTSDF through manifest (Form — 10) system.

Records of hazardous waste generation, storage and disposal shall be maintained properly and

shall be available to the inspecting officials of the State Board during inspection.

The unit shall update regularly the environmental information in Display Boards as per the

order of the Hon’ble Supreme Court dated. 14.10.2003 in W.P.(C) NO.657 of 1995.

The unit shall apply for the renewal of Hazardous Waste authorisation at least 60 (sixty) days
before the expiry of this authorisation.

Authorisation will be revoked in case of non-compliances with any of the above conditions.
s Sarat Industries Limited,

Village: Kalachara, P.O. & P.S. — Chanditala,
District : Hooghly, PIN : 712 702, West Bengal.

,'1
ull
[Chiemgim‘é\r] ‘ 1

Waste Management Cell
West Bengal Pollution Control Board

Eanclosed ! As Stoled
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— West Bengal Pollution Control BO2rd
o (Department of Environment, Ga:;. :l :::; s;n:au
H,_ Hooghly Re ice
.5-:)‘:& Himalaya Bhawan, Delhi Road, Dankuni, Dist = Hooghly, Pn - 712311
nc?/d' Telefax # (033) 2659 0957
A\

Website - www.wbpcb.£ov.in, Email : wbpcbaet@cal3 vin
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Memo N 193 -hg-co-s/13/0035 Date: &3 /03/2023

Ta
M/s. Sarat Industries Limited
Vil Kalachara, P.O&PS- Chanditala,

st Hoaghly, Pin: 712 702

Sub, - Show cause notice for non-compliance. _
Ref. - £°7"ugnt sampling conducted by the State Board official at your unit on 22/02/2023.

Qi
25 per znalysis report of effluent sample collected on 22/02/2023, you have failed to comply
with tne permissiole standard for the following parameter.

Samzie collected from Parameter  Result obtained(mg/L) Permissible limit{mg/L)

£TF outlet eCD 3963 - 30.00

Yo_ zre, cirected to explain the reason for such failure to comply with the effluent standard
and also explain why legal action shall not be initiated against your unit for such non-
complance.

Futner, you are hereby directed to properly maintain the sludge drying bed and store ETP
siucge as per Hazaroous and Other Wastes {Management and Transboundary Movement)
Rulee, 2018, 25 amended.

'(qu! reply shall reach this office within 07 (Seven) days from the date of receipt of this letter
failing wnich regulatory action will be initiated against your unit without any further reference .

. rA} Yours faithfully,
& . £ 31 3{13
b S

Il \ﬁ' / - 4 . (
) "éﬁ}l ’\ \ Environmental Li\dineer & In- Charge .
E // Hooghly Regional Offce
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20™. April 2023 , Shaning Y Relstionalep long Trust
To
The Environmental Engineer & In- Charge, . )
WEST BENGAL POLLUTION CONTROL BOARD, M‘“‘(&/
Hooghly Regional Office, _1,.‘-‘ /1“:&‘3‘6
Himalaya Bhawan, Delhi Road, Dankuni, Hooghly, f°;\;\\°“§;;°:‘;\§e\;‘f::\a‘?
Pin -712311. ‘Nﬁo;g:f; o o <
\.\'\ga“ o

Sub: Reply to the Show Cause Notice under your Memo No- 193-hg-co-s/13/0035 dated
31.03.23 and received by us on 11.04.2023.

Dear Sir,
First, | regret our delay in the submission of our reply within the stipulated period.

As per captioned subject, we submit to your good self that we have taken every care so that
effluent meets the prescribed parameters by getting effluent tested regularly by recognized
agencies for our satisfaction.

We feel that the reason for the failure of the effluent sample drawn on 22.02.2023 to meet the
prescribed parameter of BOD might be the inadvertent oversight by our workers concerned. We
also submit to your good self that we will remain more cautious and take the required measures
to bring down the parameter within the prescribed limit of the WBPCB and as such, we have no
intention to violate the stipulations of the said State Board.

Further, we would like to inform your good self that we are maintaining the sludge dumping
bed and the storage of ETP sludge as directed by WPCB.

Hence, we pray to your good self for your kind consideration against such a failure on our part
and for which act of kindness we shall ever pray.

Thanking you,
Yours faithfully,

'Fq SAPAT INDUSTRIES LIMITED
{Prucessln?mvlsion)

ohop 17
"“H »Auihpn‘seg _I‘o.-'y
S z [ { z . W- (p . iD. ) )
F&dnyAUnm: \LLL : Kalackana, P-0. + D.S. : Chanditals,Dist : Hooghly, Pisn 712702
Email ; seplpd@saratgroup.com® Ph. : 9051099482, 9674173266
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~ SIM. SCIENTIFIC SERUICE

Laborator Rec ogn

Vest gengal poliution Control Board

Laboratory :
486, Dum Dum Park.
Kolkata - 700 055, @ : (033) 2590 8629

FORMAT NO. SMSS/EWM/04 ISSUE NO.: 02

Office :

237K, Manicktala Main Road.Kolkata - 700 054,
Mob. 98300 84373 / 86228 46149 / 90514 62716
E-mail ; smscientificservice @ yahoo.co.in

1SSUE Dt.: 02.01.2023 (Rev No.:02)

EFFLUENT WATER ANALYSIS

Narme of the Customer : M/S SARAT INDUSTRIES LIMITED

Address’:

Sampling Location :

Type of Sample :

Sampling Drawn By :

(Processmg DIVISIOI‘\) Report No: WW/134A/2023

. Vill:- Kalachara, P.O & Prs CF\;;\dlta|a _Dankunn Ripgrtlng Date o 22_1._‘! -2023
qut - Hoog"wl\,. Pin.- 712702 Sampling Date 25-11-2023

. E.T.P Outlet . . rSample Revd. Date : 25-11-2023

' Effluent Water S " festStartDate: | 25-11-2023
(M/S. SARAT INDUSTRIES LIMITED) ' Tesfgnd Date_ ' " 01-12-2023

General Standard For

3 Discharge Water
) Parameter Standard method Unit Results . — _—
No.
Inland Surface .
Public Sewers
Water
1. pH 0 ’f:'ffd‘ 8.27 5.5-9.0 5.5-9.0
- — —— Il — — — —
2. Total Suspended Solid APRAZYG edon m?f'nt 340 100.0 600.0
3. coD AomA szff"“""”  mg/lt . 116.0 250.0
B S . 1 S Y IO
0 S 30750 - 44)1993
4. BOD (3 days at 27 C) | reaffirmed 2003 \ mg/It. ' 20.0 ‘; 30.0 350.0
5. Oil & Grease IPHATHA MO g/t 5.0 10.0 20.0
6. Sulphide (ass") prnR e ROt mg/t. 0.20 20
- ” | | L
P a al
7. Phenolic Compound (as CgHsoH) APHA p;:;.?.', e , mg/lt. ! 0.10 © 1.0 5.0
! { !
Ammonical Nitrogen ARHA 23rd edition
8. w It. "
( a5 NH,-N) 17 - ma/ 2.09 50.0 50.0

; M. Sgngn;uf:; service 1s not responsible for ,gnﬂhlnl dupligity It dgng b]__g_nang during ; pply of th g gHIugng wg;g

For S.M. Scientific Service

(La6-Ew%%)r‘.g“e\d



BEFORE THE NATIONAL GREEN 212
TRIBUNAL EASTERN ZONE BENCH,

KOLKATA

0. A. NO. 126/2023/EZ

In The Matter of:

Mujibur Rahman Malik

... APPLICANT

VERSUS

The State of West Bengal & Ors.

. RESPONDENT(S)

== AFFIDAVIT-IN-OPPOSITION ON BEHALF

F THE RESPONDENT No. 09 M/S

‘HQARAT INDUSTRIES LIMITED.
/

Submitted By:-
Malabika Roy De

0 3 \\M\ lw& Advocate

For Respondent No. 09
Email: mrdey@rediffmail.com

(Contact): 9051634204




